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 CCNTRf^L A on IN I STRATI \/E TRIBUNAL PRINCIPAL BENCH

0. A.No.240 4/1 997 n

New Oalhi: Oated: this the <^7 day o f No wsmborj 1998.

HON • BL C M R. So R. AOI GC, VICE CHaI an ( A) .

St^er Singh,
S/o Shri Nand Lai,
0<e Casual Labour mdar
Pyi/Hisar,
n/o

H.No.270, H.Block,
Sultanpur,
Dal hi 1 i j.

. 0 •. • Applicanto

( By Adiocatej Shri GoO.Bhandari )

Versus

I. Union o f In dia
through
fjho General Manager.
Northern Railuay Baroda House.
Neu^ Delhi. "

2. 01 visional Railway Manager.
Northern Rgiluay,
Bikanar. « . .

o... Raspondentso

(By Ad locate: shri P. S.PIahendru).

0 R 0 F R

hon'ble wpf; ni(^"Tnn'iM(A).

Applicant impugns respondents letter datad
18,10.95 (Annexura-fll) and seeks inclusion in LC L
Register, raengagsment and eventual regularisation.

iihile applicant claims ha uorked as a

casual labourer in respondent department from

1.2.75 to 31.10.79 fo r a total of 528 days with

artificial breaks, respondents contend that ha

uo rked Prom 19.5.78 till 30.10.79 fo r a total of

150 days with breaks,' Be that as it may, applicant

uas out of work from end October, 1 979.

3. Thereupon he filed Oa No.3129/92 uhich uas

di°sposed of along uith other 0 a® by common judgment

I  dated 2.12.94 directing respondents to inciuog
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applicant's nam® in tho LC L Register, iP they~were

eligible for such inclusion (gnohasis supplied) in

terms of respondents' Circular dated 28o8o97 (Ann.-Al/ft)

and engago applicant as and when the neod atoso in

accordance with their seniority in that register, •

In this connection applicants uere required to submit

representations along yith proof in support of

their claim that they were ^titled to be included

in the LC L Register,

4. Thereafter applicant filed C.P , No. 197/95

alleging contumacious disobedience of tho Tribuial «s

aforesaid directions^ Houev/er, uhen the C.P came

up for hearing applicants' counsel adnitted that

respondents had considered applicants' case for

inclusion in the LC L Register, but had rejected

the same. Accordingly the C.P was dismissed, gi vdng
liberty to applicant to agitate his grievance

through appropriate original proceedings if ha had

any gHavancs in regard to respondents' decision.

5. Applicant has nou filed this Oa ,aggrieved
by respondents' aforesaid decision dated 18,10,95

rejecting his case for inclusion in the LC L Register
on the ground that he had not submitted any

rep resentation to the concerned authorities for

inclusion of, his name in the La Register upto
the extended date for submission of representation

i.e. 31,1,88, nor had any evl=d«ff»C0 been furnished
to support his claim that such a representation had
been submitted uithin the period, and applicant had also
not produced his original casual labour card before
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respondents for verification®

6. I have heard applicant's counsel Shrl

ghandarl and respondaita' counsel Shrl RahGndruo'
\

I have also perused the materials on record®'

7, ny attention has been draun to applicant's

representation dated 2ol2o96 in which he has sought

to refute the contents of the impugned order dated

18o10o95. I also notice that photocopies of

representations said to have been made by applicant

to the authorities dated 22® 4,07 and 23 ®2®88 are

on record together ulth photocopies of UPC's as

also record of applicant's service as a casual

labourers during the relevant period®

8, In the light of the above prima faciej

there are materials to hold that applicant had

approacHed the authorities for Inclusion In the

LG L Register ulthln the extended perlodp unless

of course it can be estaolished that applicant

had never actually fbru/arded these representations or

that the afbresald dbcuments are fal sop fabricated

and concocted®

9. In the result this On. is dl^osed of with

a direction to respondents® uith reference to their

impugned order dated 18,10.95 to consider Inclusion

of applicant's name in the LC L Register with a

view to his reengagement in his oun turn, in the

light of aforesaid documents filed by him and

tha contents of his representation dated 2.12,96®

within 3 months f rom the date of recei^>t of a copy of

this order. No costs,
I

( S.R.aOIGe/)
CHaIRTIaMa),
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